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0.A. 427/94.

THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

N

AT HYDERABAD

Dt. of Decision : 31.10.94.

R.

3.

Kanakaiah «+ Applicant.
Vs

The Union of India,
Rep, by the General Manager,
SC Rly, Rail Nilayam, Secundsrabad.

The Divl. Railway Manager (BG)
Secunderabad Division,

SC Rly, Sanchalan Bhavan,
Secunderab ad.

The Sr. Divisional Mechanical
Enginear, SC Rly, Secunderabad Division,
Sanchalan Bhavan, Secundsrabad.

SV. Narayan Rao .« Respondents.

Counsel for ths Applicant : Mr. U;Dbrga Prasad Rao

Counsel for the Respondents : Mr. N.V.Ramana, Addl. CGSC

for R=1 to 3.
Mr. P.Naveen Rao for H-4o

CORAM

THE HON'BLE-SHRI A,Y. HARIDASAN : MEMBER (JUDL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)

\
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0.A,No.427/94 | Date of Order: 31.10.94

9 As per Hon'ble Shri A,Y,Haridasan, Member (Judi,) 1§

The griavaence of the applicant is that while
the
he belongs to SC,/dspartment wrongly promoted the 4th

respondent to the post of Chief Train Examiner on a reserved

post taking that the 4th respondent is a member of Schadule

caste community. The applicant’s complaint against this

action did nat evinee»any résponse *;Jand therefore the
"“‘T_EH_"“' — v

applican £t had Pllﬁ thxs appllcatlon for 8 dﬁiiefahlgn tEME§
the action of the regpondants in prDthlng the 4th respondant
to the reserved ptst of Train Examiner ignoring his legltlmatgb
claim for promotion is illsgal and unsustainable andrfor a |
direction to the rhspondants that it should be deemed that

the apolicant wai promoted to the post of"Chief Train Examlner

u.e.?. on which the 4th respandent was appointed with cunse-‘

quentidl bsnefits.,

2. The japplicant has since been retirsed Prom service |
in May 1994, The respondents in their reply have stated
~-whether
that action is being taken, U to determine/the 4th respondent
really belongs ta Schedule Caste or not on the basis of the
complaint made by the applicant. JSince the applicantﬁalraady
been retired the respondents are directed to complete the
investigation in the matter &nd to take a final decision
within a period of 4 months from the date of commubication
of this order, If after such investigation the rsspondents
are satisfied that the 4th respundent doss not belong to SC
community they are directed to consider the promotlon of the

-

applicant on, a,)notlonal basis u.-.f. the date {fjthe 4th
-to

respondent was pramotaed and to extend;ﬁxm the consequantlal,f

. '1f any -The ,
beneFltszin accordance with lau.szA is disposed of without an

order as to costs.

“%A.B.GUR?HF) _ (. SAN) —_

o st
Member (Admn.) -~ ' Member (Judl.)
ad oo o Cmil--
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Copy to:-
1. Genaral Manager, South Central Railway, Railnilayam, Union of

Ze

India, Secunderabzd.

u i V) CL
Tha Divl. Railway Fanager{8G), Secundarabad Ui ision, ;
S.C.Railway, Sanchalen BhaVan, Secunderabad. -

3. The Sr. DiVisional Mechanical Enginser, S.C.Railuay, Secundsr abas
Di ision, Sanchalan Bha an, Secunderaozd. -
4. One copy tu Sri. \f.Durga Prasad Rao, ad ocate, 11-3-292/36,
opp. Sai public s¥heol, Srini asa Negar, fear 'Namala Gundu,
Secunderabad-367.
5. One copy to Sri. NJ.Z/.Ramana, Addl. CGSC for R-1 to R-3, ChT,Hyd,
i
- u
- M. —-mi s @ui O MaMeen Ran for R-4. CAT. Hyd. ‘
7. 0One copy to Library, CAT, Hyd. -
8., Onw spares copy..
Ram/=-
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IN THZ CINTRAL SOMINISTRATIVE TRTH-L
HYDER18YD BEHCH HYDIR-4AD
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THE HON'ALT MRLA,Y,HIRIDASAN ¢ MIM3IR{D)

i

“THE HON'BLE MRLALS.OORTHI ¢ MEMDER(A)

3ATED: 3}//9/?3.'
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